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N. 

Shri S.N. Mishra, the caunsal for'  the 4pl1cant, 

Hedrd learned ounsel for the -aPplicint on the 

point of admission. •drnit. Issue notices upon the 

respondents. Written statement may be filed within 

- 	
four weeks'. Rejoinder, if any, may be filed within 

i-' 	, 

two weeks thereafter. List it onlOth of December, 1996 

before the reqistrar for completion of.ple-idiM s. 

- 	 Requjite5 to be filed within one week
VA  

Adjounred to 11.02.1997 for haring. 

(v.N. Plehrotra) 

Vice—chairman, 

(D.Purkayast a ). 
1ember () 

3/11. 2. 1997 None for the parties, 	 wrongly listed. 

Let this case be placed before the Hon'bl Bech for 

direction on 17.2.1997, 	•. 	
. 	 .' 	- 

S,p,sa ) 
. 	 Dy.Regjstrar I/a 

 



A. 

4./ tx/ 17.2.97. 	W/S has not been filed so far. The learned 

Sr. Standin Counsel prays for four zeeks time 

to file W/S. A11oed. Rejoinder, if 1any, may be 

filed within two weeks thereafter. List it on 

29.4.97 before the Registrar for Corn letioh of 

records. 

/CBS/ 
	

(V.N. Mehrotra) 

V Icè..chairmafl 

5/2914. 1997 	None for the parties. No 14/s has yet 

been filed though sufficient time was, given by.. 

WMAENYX the Hon'b].e Bench vide order no.4 dated 

17'. 2.1997.' In the circumstances, let the case be 

again placed before the Hon'ble Bench for direction 

on 16.5.1997, 

S. &nha MPS. 	 Dy.Registrar I/c 

/s not £ ila so far. Learnea. Sr.Standing' 

Counsel for the responaents Vxxycffxfvzx states that ShFi 
S.L.iJubey, Ada 	counsel shall :fjleW/s in 

this 	se. Four wee]'further time is 11cect for the samE 

Rejoin er may be f ilau within two wee1' thereafter. 

/ 	List on 24.07.1997 for ajcio. 

(v..Nehrotra) 
vice-(haixma'n 

Thc Crcte) 1' 
yA F 26• 

, 5 	h tna 

-e flt-~ frMCI' 

- 

6/16.05.97 	A,. 

'.' 
-- 	 L 

cIJ• , 	 -r 
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07/24 .07. 9) 

8Y16.3.i r 

None for the applicant. 
Pleadings in this case are complete. 	it 

in the eaay List. VNI 

(V .N.Mehrotra) 
V ice-Chairrran 

99 	Shri LN.Misbra, counsel frthe applicant. 

As the pleadings in this case are complete, 

let it be listed for hearing beforethe appropriate 

Bench on 18.5.1999. 

	

L.R.I,Prasad 	 ( S.Narayan ) 

	

Member (A) 	 Vjce-Chajrman 

I
I 9/18.05,99 ,j 
	

- For want o;fti.me hearing is adjourned to,  

H 	
r  18.08.1999, S 

' arayan) 
SKJ 	MernberA) 	 - v i.ce-Qiajzman 

10/18.08.99 	For want of time, the hearing is adjourned.to  
9,09,4999,  

. 

.19 KMm min-3rta) (Sjarayan) 

s1J 	 enber(A) 	 S  Vjce-Chaiimafl 

11.9/ 29.9.99. 

1 

/CBS/ 

For want of time, list iton 12.10.99 for hearing. 

P(L. HMINSAA)  (S. 	YAN) 

IIEMBER (A) 	 VICE-C WURMN 

/ 
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12./ 12.10.99. 

Fo want of time, list it on 7.1.99 for heaiing. 

/CBS/ 	L. FHI~NGNA) 	 (S. NARAYAN) 
1EI1BER (A) 	 VICE-CH,IR1qAN 

13./ 7.12.99. 

Fpua,n of' time, hearing is adjourned to 18.1.2000, 

/ces/ 	GLIANA) 	 (5. NRAyf4N) ./ IIErIBER (A) 	 VICE-.CHiIRMAN 7 

1 

15/29 

3.1.2000 	None for the applicabt. - 

hri G.K. Agarwal, ?SC for the respondents 0 

List it for h,earing on 29. 2,2000. 

(ahh) 
Member (J) 	 Member (A) 

-- 

2.2000 	None for the parties, 

List it for hearing on 25.4.2000. 	1:: 

Lakshman Jha ) 	 E- 5.,Prasd M18 	 Member (J) 	 • Member (A) 



OA 510/96 

16/25.4.2000 None for the applicant. 

Sh. G.K.Agarwal, ASC, for the respondents. 

List it for hearing on 31.5.2000 

- 

}IMINGL lANA) 
MEMBER (A) 

17/31.5.2000 	None for the applicant. 

Sh. G.K.Agarwal, ASC, for the respondents. 

It appears from the record that the applicant 
is not taking xXRs interest for the last several dates. 
Accordingi the OA S dismissed for default. 

AKJ 	 L.HMINGLIANA) 	 (L.Jiu) MMBER(A) 	 MENBER(J) 


